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Liquor Haul In Delbl 

2471. IHRI BISWANARAYAN 
SHASTRI: Will the Minister of LAW 
AND SOCIAL WELFARE be pleased to 
stale: 

(a) whether it i. a fact that larg, quan· 
lity of liquor was hauled in Delhi on Ibe 
last day of Ihe lasl year; and 

(b) if so, the delails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATl) PHULRENU GUHA] : 
(0) 37 bottles of liquor were recovered by 
Ihe ExcISe Slaff of Delhi Administration on 
the lust day (Of the last year. 

(b) A Blatemtnt showin, the details 
th.reof i. lftid on the Table of the Sabba. 
[PIQ~·'/ In Llbror)'. St. No. LT-28Ij69J. 

Liquor III Delhi on Ne .. Year Day 

2472. SHRi BISWANARAYAN 
SHASTRI: Will Ihe Minister of LAW 
AND SOCIAL WELFARE be pleased to 
slate: 

(a) whether he is aware Ihat the Lt. 
Governor of Delhi stated in Banara. tllal 
liquor was not available on the eve of New 
Year and on the New Year day ; and 

(b) if so, Government's reaction there

to? 

THE MINISTER OP STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATI) PHULRENU OUHAJ : 
(a) No. Sir. 

(b) Does nol arise. 

Liquor Se"ed In Defence Sen Ices 
Canteen en Ne .. Yea,'l E,. 

2473. SHRI HARDAYAL DEVGUN 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to State: 

(a) whether it i. a fact that in .pite of 
the instructions issued by the Delhi 
Administration the Defence Services 
Ollicen Canteen; Dhaula Kuan, New 
Deihl served liquor to its Members openly 
on the New Year's evt; 

(b) wbether tbe! fact wu brolllbt 10 

!~~ potl~ of GovorPDll'Dt by Ibe Delbl 

Adminislration for inlliatlna leaal 
procecdinlls ailainsl the canleen outhorl

tics; and 

(e) If 10, the r.a~t1on of OO~lr4meDI 
Ihereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW IN THE DEPART· 
MENT OF SOCIAL WBLFARE [DR. 
(SHIUMATI) PHULRENU GUHA] (a) No, 
Sir. 

(b) and (e). Do not ari,e. 
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Dr)' LAW' ... 1 .... I .... 

2475. SHRf D. N. PATODIA ; 
sual .RADdA~A" 

SI,1PAKAP. ; 



PHALOONA ~, 1190 (SAKA) 

SHRI OM PRAKASH TYAGI ; 

SHRI NARAIN SWARUP 
SHARMA; 

SHRI RAM SWARDP 
VIDYARTHI: 

SHRI P M. SAYEIlD : 

Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) whelher the Election Commissioner 
had rcqucsled the Slale Governments to 
Illtroduce dry laws a few weeks before Ibe 
mid-terio poll in the Stales; 

(b) If so, wbelber Ibe State Govern
ments had accepted tbe IUIIC5Iioll; aDd 

(0) whcthcr any losl,latlon In this 
regard is propos~d 10 be introduccd ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WEL
FARE: (SHRI M. YUNUS SALEBM) r 
(a) The Chief Elcction CommIssIoner 
sUIIC.tcd to the State Governments of 
Bihar. Punjab, Ullar Pradesh and Wost 
Benlal to enforce prohibition of sale and 
supply of liquors on the day of poll BDd 
on 1"0 days Immediately preceding Ibat 
day. 

(b) Tbe State Governments responded 
favourably to the Chief Eloction 
Commissioner's request as under: 

Bthur: Sale of liquor was stopped 
on Ihe day of poll as well as tbe 
day previous to tbe day of poll. 

PunJab: S.le of liquor was Slopped on 
tho day of poll and IWO day. 
previous to the day of poll. Steps 
to ensure strict obscrvance of the 
rcstrictions impoMd on slorale of 
liquon was allo taken. 

Ullar Prtul,.h: Sale of liquor wa. 
'lapped 08 each day of poll. 
Daily BIO,... of liquor reduced 
from four QUllrt bottle. of coulllr, 
.pAril to IWO Quart boltles. 

We." B,,,,,,,: Sale of liquor wa. stopped 
on tbe day of poll as well as Ihe 
day previou. to lb. day .of poll. 

(c) No, .SI1. 
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2477. SHRIMATl ILA PAL-
CHOUDHURY: 

SHRI JAGANNATH RAO 
JOSHI: 

SHRI SURAJ BHAN : 
SHRI ATAL 81HARI VAJPA

fl!B ; 




